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is Origiial 	1iccition 112S 	£Lod Y 
: 	vitilatirig his grievaace that the 

0flit hv riot upgraded the post of Sior 
3h-ziogr -iher at B1iba :aswar It1ough such a 

amidation was made by the 4t7h Pay Corrrnission. H 

S therefore paied this Tribunal with a prayer 

at the Respon.dents be directed to Upgrade the post of 
3iior Stogri1io 	th of:1cG of t.he 	on.ihcit 

a Bhubaneswar. 

Nn.e appears on bif of the ?çplicant nor 
thar is any fo& rejuest for adjournmt, nor the 

.plicant is prest in person,. On the earlier 

_c:a J-01-Is ais on 25.03.03 and 02.09.03 when this matto 

as listed for hearing, none appeared for the 
olicant. liowevar, Mr. 	3ose, learned Sior 

Standing Counsel is preseriL 4e have p 	ed thc. 

ca with his aid and assistance, 

The sole prayer of the Z~pp. 	in this 

igiciai 2iplication is that the Respond&its, following 

the remrndaton of the 4th Pay commission, should 

u;grade the post of 3&iior Stenographer to next higher 

lavel of St&iogrqpher Gt,I. Int of such an 

ujgradation takiay pice, the plicant would be able 

joy the fzts of pmotiori, witiout suffari; 
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the iarigiof transfer from fli baria:ar to ai jA 
out station. The Res oridts have su1:mitte1L 

that it has riot be possible to upgrade the post 

of 3iior Stenograher to 3tenogrher Gr.I but by 

acljustrnent in establishments they have been able to 

create 2 posts of Senior 3tenogrher Gr.I at N; Deiui, 
which is the heariiarterS of their organsatiori. Out 

of the said 2 posts created, they have offered 

promotion to the çplicant by posting him there. The 
ay scale of the upgraded post is is.55OO-9OOO/-.TheY 

have further disclosed that inspite of the fact that 

the 	rJ.carit has 	granted promotion(fler3-5), 

he has tefu s ed to acdt the promotion h ecau s e that 

involved his shifting from bihanesar to Jeihi, :hich 

he 	patly doeS riot like. 

4 From the facts of the CaSe, it is clear tat 

the ?p1icant is unwilling to move out of Bhubaneswar 

for personal reasons and it is because such o irersol 

probie that he is d&iying himself the bxefit of 

promotion. In the eircsnstanceS, we see no spe to 

offer him any of the relief, he has sought for in this 

Originalplicatiori because to serve an indiiduel 

interest, the conXition of service cannot be abridged 
itlxut affecting the interest of the organisatiori. 

n the weat of a clash hetwei . 	 iuterest 

and o rganisatiou al nterst,, organisatinal i 
at L eveil, ai iow of f'S ni cirimstanceS 

of the case, we see no merit in this Original 

1pplicatiori and acordingly diiiss the siie being 

devoid of merit. No 
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